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CENIRAL ADMINISTRAT IVE TR IBUNAL
JODHP R BENCH, JUHPR.

Date of Sxder : 19,12.95

DA, No, 3 529/95

Jairam Das «se Applicant.
Vs, §
Union Of Imdia & Ors. - ... Respordents.
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Mr. KeS. Chaulkthn, Counsel for the Applicant.
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) {ion'ble Ms. Usha Sen, Administrative Member.
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2o " Heard Shri K.S. Chauhan, learned counsel for

the Applicant.

2. The cass of the applicant is that he retired
voluntarily from 19.8.92. His post rei:irerrent benefits
w@re paid somY:Lnﬁ] in September, 1994, The pericd. From
27.3.1991 up to the date of his retiremnt)namely/18.8‘1992 ,
has been treated as ext;'aord inary leave without pay by the
respondents. The applicant states that he had 339 dayéi:/ef,
Half Average Pay leave (H-APL. for short) as on the date
of his retirement. 1In the circumstances, he claims that
the respondénts aught to have ,adjusted the period from
2743,1991 up to i8.8.1992 as H.AfP.L. to the extent it was
admissible and the balance only a:ught to have been treated

as extraordinary leave without pay. He has stated that in
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terms of para 530 of the &éilway Leave Rules, extraordinary
leave can be granted vwhen either no other leave is admissi-
ble or when other leave is admissible but the Railway servant
applies for the grant of extraordinary leave in writing.
The applicént has stated that he never applied for grant df
extraordinary leave for the said period and when he already
had 339 days' H.A.DP.L., it was the duty of the respondents
to have first -adjusted the said period éga;nst the H.A.Pl.L.
adwissible and treated only the balance as extraordinary
N leave, The applicant represented this matter to the resigonu
# dents vide a fepresentation déted 7.12.,1994 {(aAnnexure 5/1)

which was followed by & reminder dated 5.7.i995 (annexure A 2

Last]_y, a notice was i1ssued by the advocate of the applicant

~oay the applicant the salary for 339 days of H.A.P.L.
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f{;;f“{//? fall J.ng which he would take legal actlon. The respondents
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/f " have not replied to these representations or the notice.
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EFAN L 3. - . I have perused the record. I consider that instead
N\
\,\%} of prolonglng the process of ligigation by issue of notice,

a directlon mgy be issued, which 1 hereby do, to the respon-
dents to give a reply to the representation dated 7.12.1994
(annexure A/1) of the applicant by a speaking order giving

reassons for the decision taken on the representation and
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in particular give specific replies to the various grounds
N . . wentioned in the 0,A. on the basis of which the applicant
claims he is entiﬁied to salary for 339 days Of Ha.A.P.L.
The respondents shall comply with this direction within
four months from the date of receipt of a copy of this orde
" A cupy Of the D.a. may be sent to each of the respondents
alongwith the copy of this orderl. with this direction,

the D.a. is disposed of at the stage of admission.
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